788t Strike by

Several non. Hﬂl;u-: Yes.
Mr. Speaker: The Members will be
informed accordingly.

1250 hrs.
STATEMENT ON STRIKE BY AIR
INDIA PILOTS
Mr. Speaker: Now, Dr. Karan Singh.
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Mr. Speaker: Let him make the
statement, After that, he can ralse his
point of grder.
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Mr. Speaker: But Government have
got the privilege to make a statemnent.
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Mr. Speakyr: I have understood it.
It may be that the hon. Member may
have tabled a short notice gquestion.
Short Notice quesiions are not admit-
ted if the Minister does not accept
naturally, in this case, the hon. Minis-
fer might not have accepieq it since
he himself was going to make a state-
ment,

Bhri KEanwar Lal Gupta: I have not
received any information about it, So,
I think it iz still pending. So, he
should answeg it.

Shri Hem Barua (Mangaldai): Hon.
Ministers are in the habit of taking
arbitrary decisions so far as short
nolice questions are concerned. Very
often, they do not accept short notice
questions at all.

Mr. Speaker: According to the rules
ag they stand, Ministers have got the
right. If there is any point which
hon. Members want to raise in regard
to it, let them raise it, and we shall
discuss it in the Rules Commitiee. If
{hely viewpoint is accepted by the
Rules Committee that hon, Ministers
cannot make statements in such cases,
then I shall prevent them fxom doing
so in future....
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Mr. Speaker: But it is not within my

competence to prevent it now.
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Mr, Speaker: How many pages is 11

Dr. Karan Singh: It will take about
10 minues. ‘
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Mr. Speaker: As 1 saig day before
yesterday, if you want any discussion,
we can have it, instead of taking one
or two minutes .0 ask questions. Let
him lay it on the Table, let Members
go through it ang then if necessary,
there can be a discussion,

ur, Karan Singh: I lay the state-
ment on the Table. [Placed in Lib-
rary, See No. LT-781/67].

Mr. Speaker:. We now adiourn for

lunch,
1362 hra.
The Lok Sabha then adjourned
for Lunch till Fourteen of the

Clock.

The Lok Sabha reassembied after
Lunch at Fourteen of the Clock.

[Mn, Derury-Sreaxer in the Chair]
ELECTION TO COMMITTEE

The Minister of Parliamentary
Affgirs . and OCuvmmunications (Dr.
Ram Subbag Singh): On behal! of
Shri Anna Sahib Shinde, 1 beg to
move:

“That in pursuance of Section
5(1) (i) of the Prevention of
Cruelty to Animalg Act, 1980, the
member of Lok Sabha do proceed

far Board for & term of thres
years commencing from the date
of their election, subject to the
other provisiong of the saild Act”

. Mr. Deputy-Speaker: The question
is:

“That in pursuance of Section
5(1) (i) of the Prevention of
Cruelty to Animals Act, 1960, the
members of Lok Sabhy do pro-
ceed to elect, in such manner as
the Speaker may direct, four
members from among themselves
to serve as members of the Animal
Welfare Board for g term of three
yecars commencing from the date
of their election, subject to the
other provisions of the said Act”

T*"e motivn was adopted

14.0Z hrs.

DEMANDS FOR GRANTS 10067-68—
contd,

MmisTRY or Drrencx—contd,

Mr. Deputy-Speaker: We shall re-
sume further discussion on demands
for grants. Shri D. C, Sharma. He has
already taken five minutes.

Bhri D. C. Sharma (Gurdaspur):
No, Sir. I have taken only two minu-
tes.

Shri Seshiyam (Kumbakonam):
How much time is left?

Mr. Deputy-Speaker: Still five houra
are left,

Shri M. M. Krishns ' (Peddapalll):
Yesterday you were kind enough to
call me. Unfortunately I had gone out
to the library. Wlll{be able to get
& Chance today?

Mr. Deputy-Speaker: You will get
your opportunity.

Bhri D, C Bharma: Some hon
Member yesterday said that we In



